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ACT No. I1 O F  1876. 

(Beceived the asseqct of the Governor General on the 18th 
Janual-y 1876). . 

An Act to declare the law relating to interests in 
land and to regulate the assessment and collec- - 
tion of land-revenue, capitation-tax and other 
taxes in British Burma. 

W H E R E A S  it is expedient to declare the law relat- Preamb @. 

ing to the acquisition by private persons of 
rights in land in the province of British B,urma ; 

And whereas i t  is expedient also to consolidate and 
amend the law relating to the assessment and collec- 
tion 'of land-revenue, capitation-tax,'and certain o t h e ~  
taxes in the said province; It is hereby enacted as 
f ollows :- 

PART ~.-PRELIMINARY. 

1. This Act may be called " The Burma Land short title, 
and Revenue Act, 1876 :" 

It extends to all the territories nov under the ~~~~i extent. 

adlllinistration of the Chief Commissi-oner of British 
Burma except the Hill District of Arakan, and except 
such other places as the said Chief Colnmissioner 
may from time to time, by notification in the Bq~itislz 
Bzcrnaa Gazette, and with the previous sanction of the 
Governor General in Council, exempt from its opera- 
tion ; 

And it shall come into foi-ce on such date as tlic Commence- 
Chief Co~nmissioner, vith the previous sanction of ment* 
the Governor General in Council, nla,y direct by 
notification inOthe said Gazette. 

2.  ou 
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Btcrllaa La11c.l uqzd Reveqtfbe. 

(2) anything to be done by a Government officer 
under this Act or under any rule made 
under this Act, and for the doillg of 
which no agency is specially ~rovidcd by 
this Act : 

(o.) " Notification" means a notification published ,f'.$iica:"ea- 
in the British Bzcr~na Gazette'. 

PART 11.--OF RIGHTS OVER LAND. 

the operation 
of Part 11. 

(a.) Land included in any forest constituted 'a re- Reserved 

served forest' under the law for the time being in force: forests- 

(6.) Land included in any fishery demarcated Fisheries. 

under the Burma Fisheries Act, 1875 : 
(6.) The soil of any public road, canal, drain or Public roads, 

embankment : &c. 

(d.) Land included vithin the limits of any town : T,,,,. 

(e.) Land appropriated to the dwelling-places of Dmel l in~  
places. 

any town or village : 
(f.) Land included in a,ny milita,ry cantonment : Cantonments. 

(g.) La.nd included in any civil station : Civil stations. 

(h.) Land belonging when this Act comes into Lands of relid 
force to the site of any monastery, pagoda or other 
sacred building, or of any school, and continuing to ;nst;t,tions. 
be used for the purposes of such monastery, pagoda, 
building or school. 

The Chief Commissioner may from time to time Polver to ex- 

by notification exclude any other land from the oper- clude other 
ation of this Part. land. 

5. When the boundaries of any lands exempt or Power to de- 
excluded under section four from tllc operation of fine bounda- 

ries of esclud- 
this Part neeci definition for the pusposes of that ,,d 
section, a,nd no other mode of defining tllem is pro- 
~rided b y  law, the Chief Comrnissiolzcr shall cause 
then1 to be clefiliecl by the revenue officer. 



Bzh1-17za Eaizd und Reve~zue. [ ACT IT 

If ,  before they are defined, any question arises as 
to whether any land is included within them, such 
question shall be decided by the revenue olficcr, w h ~ s e  
decision, subject to appeal and resriew as hereinaf b r  
providcdJ shall bc fiual. 

Rights which fje NO right of any description shall be deemed 
may be ac- 
quired over to have been or shall be acquired by any pn l  ~ l s o n  over 
land, any land to which this Yart applies, except the 

following :- - 
(a)  rights created by any grant or lease made by or 

on behalf of the British'Government ; 
(b) rights acquired under sections twenty-seven 

and twenty-eight of the Indian Limitation Act, 1871 ; 
(c) rights created or originating in any of the 

modes hereinafter in that behalf specified ; 
(d)  rights legally derived from any right men- 

tioned in clauses (u), (b) and (c) of this section. 
Status of . -. . -  7. Except as provided in section twenty-two, any 
landholder L " 
howscpui,.ed, person having been in possession of any culturabie 

land for twelve vears continuouslv, and having. dluine 
u -  u 

that period reguhly paid the reyebue due thereon, or 
held the same under an express exemption from reve- 
nue, shall be deemed to have, upon tGe expiration of 
that period, acquired the status of a landholder in 
respect of such land : 

Provided that such status shall \not be deemed to 
have been acquired by any possession which termi. 
llated more than twelve years prior to the date on 
which this Act conies into force. 

Rx~~luizatiolzz 1.-TiThen land in t,he possession of 
one person comes immediately into the possession of 
another, by transfer or succession, the possession is 
deemed to be continuous, and the latter may, in reclron- 
ing his length of possession, add the possession of 
the former to his own. 

Bxpln~~a t io iz  2.-TlT1ien any revenue has been paid 
in respect of any land by any person holding such 
lznd undcr the person in possession thereof, such 
revenue shall, for the purposes of this section, 1)e . . 

deemed 
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deemed to hare been paid by the persoa so in pos- 
session. 

d 8. A landholder shall have a permanent heritable Landholders' 
a d transferable right of use and occupancy in his r$htsdefin- 
land subject only- 

(&) to the payment of all such revenue, taxes, 
cesses and rates as may from time to time be imposed 
in respect of such land under any lam for the time 

' beinginforce; 
(6) to the reservation in favour of Government of 

all mines and minera,l products, and of all buried 
treasure, with full liberty to work and search for thc 
same, paying to the landholder only colnpensation for 
surface damage as cstirnated by the revenue officer. 

9. Pi?*st C1uzhse.-Any person having acquired the Landllolders 

status of a landholder in respect of any land before ; ; ~ ~ ~ ~ -  
.the date of this Act coming into force, and ha>ving A~~ comes 
been out of possession of such land on the said date, into force. 
may, within three years from the said date or within 
twelve years from the date on -which he mas last in 
posseAsion, whichever first expires, proceed to recover 
possession of the said land in the manner hereinafter 
providecl, that is to say 

(a)  if no other person is in possession of the same, 
he may resume possession thereof ; 

(6) if any other person is in possession of the same, 
he may apply to the revenue officer to be reinstated 
in possession thereof. 

Seconcl C2cczue.-Any person haring the status Landholders 

of a landholder in respect of any land and being in relinquishing 
A possessio~i 

possession of such land on the date on which inis K C I ,  thfee 
corncs into forcc, and (except as provided in section Sears from 
twelve) voluntarily relinquishing possession of such $ : $ z g  

land within tlie three years next following such date, 
may, a t  any time beforc the expiry of the said period 
of three years, p~oceecl to recover possession of tlie 
same in inanner provided in the first clause of this 
section. 

Z'lzi?*d Clause.--A11 P C ~ S O ~ S  entitled to I*esume 130s- Forfeitule of 
session of lands or to apply to the rcvcnuc officer ~~$$$"T, 

under assert it. 

E 9 
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under the first or scconcl clause of this section a i d  
neglecting to resume posscssiolz or a;y,ly in 1aa)nner 
%foresaid mithin the periods limited l ~ y  t,lle saicl clnu~ses 
rcspect,i~ely, shall forfeit their status as landhold&s 
in respect of such la,nds. 

recover possession of the land comprised in his appli- 
cation. 

The ilevenue officer on receipt of such petition, if 
it appears to him on such enquiry as he thinks fit 
to make that the petitioner is entitled to such sta,tus, 
shall cause a notice to  be published in such manner 
as the Cllief Commissioaer may 1137 rule prescribe, 
decla.ring that he has taken over the lancl, ancl the 
land shall thereupon be at his disposal to Iso let on 
lease or otl~er~visi clealt vitli, subject to the rights of 



auy Illircl parties ovc>i* f h e  land a n d  to 1,he right u! the 
petitioner ncxt hereinafter reserved. 
p3. The petitioner may, at  any time within twelve and to re 

Cpver posses. ye rs from the date on which the land has been slon ffithin 
taken over by the revenue officer, apply to the re- t ~ e 1 v e j - e ~ ~ ~ .  
venue officer to reinstate him in possession of the 
same. 

'- On receiving such application, the revenue officer 
shall, in such mnnnor as may be providud by i l u l u ~  
~na ,de  under t,l~is Act and in force for the time being, 
give notice of the applic.at,ioi~ to any  pe~son who nigy 
be in vucul~ation under him, and shall in due time 
proceed to eject him, and shall put the applicant in 
possession of the lancl : 

Provided that no person shall be ejected under 
this section from any land mhich, bcfore receiving 
notice from the revenue officer of the said applica- 
tion, such person or his predecessor in interest has in 
any way prcparcd for oultivation, until thc pcrson 
sought to be ejected has gathered in his crop : 

~1:ovided also that no person shall be so ejected 
from any land wliicli he or his predecessor in interest 
has planted, drained, embanked or othervise perma- 
ncntly improved, until he has been paid by the appli- 
cant the value of such improvements at the date of 
ejectment,, such value to be determined, in case the 
parties differ, by order of the revenue officey. 
- 

14. If any person applies for possession of land Applications 
under section"t6irteen, .dieging that he is the succes- ~~~~~~ 
sor in interest of the i~etitioner from whom such land ~ersonsclaim- 

was taken over by t<e revenue officer, the revenue %d~;';:- 
officer may, in his discretion, reject such application, the ,i,hts of 

or p~oceed thereon under section thirteen as if it were the peti- 
an application by the said petitioner, and the per- tiouer. 

son froiii whom sncli land has been taken, or any 
other person, nlay sue to establish his title to such 
lancl. 

1%. Any person being in possession of any land Declaration 
and assertiiip that he himself, or any othci: porso~~, ~ $ ~ , i ~ ~ ~ - O f  

tjhrough whoiii he claSims, acquired the stains of a qaisition of 
landholder's lanclholder 

13. 



Cancellation 16, If within five years from the date on which 
of such decla- a declaration has been recorded under section fifteen, 
rations aud 
records. the revenue officer is satisfied that it is erroneous, he 

may cancel it : 
Provided that no such declaration shall be so can- 

celled until a notice of the intention to cancel i t  has 
been published for such period and in such manner 
as the Chief Commissioner ma;y from time to tifie by 
iwle direct. 

conirnenceniellt of such proceeding and is still un- 
cancelled, the Court; shall clecide in accordance klierc- 

TVliencvcr any such question arises in any such 
proceeding a,nd it apl,peass that no such declaration 
has been so rna,de, or if made that i t  haas beell can.- 

u.11d 
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and whenever any question arises whether the status 
of a landholder, having been acquired, has been sub- 

s,$ 
ently lost, 

he Court shall refer such question to the revenue 
officer, and shall give judgment in accordance with 
his decision thereon : 

Provided that where any party desires to appeal 
from the decision of the revenue officer on any ques- 
tion so referred, to a revenue officer of higher grade 
empowered to hear such appeal by the rules for the 
time being in force, the Court shall, on such condi- 
tions as to the furnishing of security or otherwise as 
it thinks fit, defer its judgnient so as to admit of such 
appeal being preferred, and in the event of a decision 
being given in appeal different from that given by 
the revenue officer to whom the question was 
originally referred, shall give judgnient in accordance 
with the decision pronounced in appeal. 

18. The Chief Commissioner may from time to Power to 
time make d e s  for the disposal by way of grant or g;:::;; 
otherfvise of any land over which no person has a posalofavail- 
right of either of the classes specified in clauses (a)  ablelands. 
and ( c )  of section six. 

Such rules may provide among other matters for 
the following :- 

(a) the amount or kind of interest to be created 
in such land, and the conditions (if any) subject to 
which such interest, may be confe~red ; 

(b) the mode in which gilants and other disposi- 
tions of the land may be made ; 

( c )  the total oil pai4tial exemption, e i the~  absolute- 
ly or subject to conditions, of the land from revenue 
for a term of years or for any life or lives, or during 
the maintenance of any institution ; 

(d)  the realization of any money payable in con- 
sideration of the grant or other disposition, or of any 
penalty payable on breach of a conclition annexed to 
such grant or disposition, as if it were an arrear of 
revenue due in respect of the land by the person 

taking 
13 



takino~ ulldcr the grant or dispositioa, hi3 legal repre- 
9 sentatlves or assigns. 

Teillporary 19. The Chief Couzmissioncr may also fronz t e 
occol>ation 01 to tirnc nlake rules to regulate the temporary oc u- 
available 
land. 

'P 
pation of such land as last aforesaid, ancl may em- 
power any revenue officcr to cjcct any person occupy- 
ing, or continuing to OCCLI~~Y, such land in contraven- 
tion of S L I C ~  rules. 

Allotment of 20. The Chief Comn~issioner shall from time to 
grazing time as occasion requires make r~des  for the allot- 
grounds. ment from the land referred to  in section eighteen of 

grazing grounds to thz inhabit,rnlts of any village in 
the iieighbolu.hood whom he considers to stand in 
need of such allotment, and for regulating and con- 
trolling the enjoyment of such grazing grounds by 
persons permitted to resort thereto. 

Allotmeuts 21. The Chief Commissioner shall also make 
to Toungya 
cutters. rules from timc to time and for different places as 

occasion requires- 
for the allotment from the laud referred .to in 

section eighteen for the use of tribes or families prac- 
tising Toungya cultivation, of areas suitalde for such 
cultivation of sufficient extent and situated in locali- 
ties reasonably convenient for the purposes of the 
persons to whom they are allotted, 

anci for regulating and controlling the enjoyment 
of lallds so allotted by persons permitted to resort to 
the same. 

Bar to ac- 
quisihion of 

22. No person shall acquire, by length of pos- 
right.s session or othei~ise ,  any right over lands disposed of 
lands dis- or allotteci under section eighteen, section twenty or 
P O S C ~  allot,ted of u,l. or section twenty-one, beyond that which is gives by 
der sections the rules made under the said scctiolis respectively. 
18. 20 and 

PART 111,--OF REVENUE AND TAXES, 
As-- Of E a ~ z d - ~ c v e ~ z u e .  

Laud liablc 23. All culturable lnncl and all land ~v1Licll is 
t o  land- cnlturable wliell this Act comcs into force, bat  whicl~ 
revcnue as. 
ecssiiieut. 

14 



subsequently becomes unculturable in consequence of 
the erection of buildings or otherwise by the act of man, 

- 

~ n d  all land assessed to land-revenue when this 
~ R c o m e s  into force, 

shall be liable to be assessed to land-revenue in 
manner hereinafter mentioned. 

But nothing in this section shall apply to- 
(a)  land which, when this Act comes into force, 

belongs to the site of any monastery, pagoda or other 
sacred building, or of any school, and which continues 
to be used for the purposes of such monastery, 
pagoda, building or school ; 

(6) land exempt from assessment under the ex- 
press terms of any grant mjde by or on behalf of the 
British Government ; 

(c )  land in respect of which a Toungya tax is 
imposed under section thirty-three ; 

(cl) land appropriated to the dwelling-places of 
any town or village and exempted from the operation 
of the former part of this section by order of the 
Chief Commissioner, which order the Chief Com- 
missioner is hereby empowered to make from time 
to time. 

24. The assessment referred to in section twenty- fixode and 

three shall be either-- amount of 
assessment. 

(a)  by annual rates per acre or other superficial 
measure of the land, or 

( b )  by annual rates on trees grom~ing on the land. 
The Chief Coi?imissioner may from time to time 

make rules for fixing such rates and determining 
under what ~ i r~ums tmces  each description of rate is 
to be imposed. 

Subject to such rules, the nature and amount of 
such assessment shall be in the discretion of the 
revenue officer : 

Provicled that no assessment shall be macle in 
derogation of the t e ~ m s  of any grant made by or on 
behalf of thc British Government. 

26. Xubjcct 
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Rates mng 
be altered. 

25. Sul~ject to the rules madc under section 
twenty-four and for the time being in force, and 
except as providecl in that sectio~z and in sect' ns 
twenty-eight and forty-two, the rates payable 4 in 
respect of any land may be altered from time to 
time as the Chief Cornniissioner inay direct. 

Right to a 
settlement. 26. Ally person in possessioll of any culturablc 

land which is liable to be assessed to land-revenue, 
may apply to the revenue officer to make a settlement 
with hini of such land. 

I f  such person appears to have a permanent herit- 
able and transferable right of use and occupancy 
in the land, the revenue officer shall offer him a set- 
tlement of the nature hereinafter described. 

I f  such person does not appear to have such a 
right, i t  shall be in the discretion of the revenue 
officer to offer or refuse such sebtlement. 

Nature of 
settlement. 

27. The settlement offered to the applicant may 
be either- 

(a)-a settlement of a single annual sum payable 
in respect of the whole land, or 

(b)-a settlement of certain annual rates per acre 
or other superficial measure of land. 

I n  either case the settlement may provide that, 
for any additional land situate within certain local 
limits which the applicant may cultivate (not being 
land acquired by him by transfer or succession), he 
shall not be required to pay during the continuance 
of such settlement any revenue whatever or any 
revenue in excess of rates fixed thereby for such 
additional land. 

The Chief Commissioner shall by rules determine 
the cases in mllich each of the saicl descriptions of 
settlcrnent shall be offered, and the general principles 
on which tlie alnount or rate of the revelme payable 
thcrennder shall be fixed. 

Subject to such rules, the nature nncl stipulations 
of the settlenient to be ofrered in each case sllall he 
in the discretion of Llle revenue officer. 

28.  When 
1 G 



28. When a settlement of any land offered undcr 2 ; : : ~ -  
sections twenty-six and twenty-seven has been ac- ,,ttleuent. 
c e ~ ~ e d ,  neither the person on whose application snch 
setileinent has becn made, nor any person sneceediog 
him in possession of the land by transfer or succes- 
sion, nor any person holding under him or under a per- 
son so succeeding him, shall, during the term of such 
settlement, be held liable to pay any revenue hi re- - spect of such land beyond that fixed by thc settlement. 

But no person shall be deemed to have acquired 
any right to or over any land, as against any other 
person claiming riglils to or ovcr the same land, 
merely on the ground that a settlement of s~1c11 land 
has becn made on his application, or on the applica- 
tion of some person through whom he cTaims. 

29. The settlement shall be made for such term T e y m o ~  
as the Chief Comlvissioner may fiwm time to time settlalrlen[- 
by rule direct. 

The settlement of any land shall terminate at  the 
close of any year of assessment prescribed under 
section forty one, if the person in possession of such 
la,nd, and editled under section twenty-eight to the 
benefit of such settlement, not less than three montl~s 
before the close of such year presents t o  the i=even~~e 
officer a notice in writing declaring that he desires to 
rescind the settlement, and at tho same time pays to 
him all revenue payttble in respect of the said land to 
tile close of such year. 

If ally such person omits to give the notice and 
rnal~c the paymeni requil-ed by this scction, he shall 
continue liable for the relTenue payable from time t o  
time under the settlementj although !is iliay have 
reilnquijhed possessioll of the land. 

30. If the term for which a settlement of any Coutinoance 

land has been made elapses before a new scttlc~iient ;:f;,+;i 
there01 is made, any llersou who was elltitled to the u,,t,l 

benefit of the expired scttleinent a t  tlie time of its settlement i s  

cx~iration and coll t i~lu~s in possession of s11cil land, 
and ally person holding xunder him or claiining 
through him ~vithout a11 interruption of possession , 

~ l l ~ 1 1 1  
c 17 



Bz~r~?zct L a t ~ d  and Rcve~zzcc. [ . L C ~  11 

A five per 
cent. ccss to 
t ~ e  lcvied. 

Tonngga tar. 

shall be entitled to the benefit, ancl, be bound by the 
stipula,tions, of tlle expired settlement until a new 
settlement of such land is made : 

provided that the said stipulations sElall ccasc to 
be in force at  the close of ally year of assessment as 
aforesaicl,, if the person in posscssioa, not less thnn 
three months before the close of such year, presents 
to the revenue officer a noticc in wri{iing requiring 
that they should so cease. 

B.- Of tlze Jive per ce~&t. cess. 

31. On all lailds assessed to land-rercnue there 
shall be levied, in ndditioil to the land-revenue assessed 
thereon, an annual cess of five per cent. on the 
amount of such revenue, 

Kothing in this section appIies to lands incluciecl in 
towns to which the British Burma JEunicipal Act, 
1874, sllall have been extended. 

32. The ccss so levied in cach district shall form 
a fund to be caslled the " Pive per cent. Cess F L I ~ ~ , ' ~  
and shallbe appropriated in that district, in such pro- 
portions as the Chief Commissioner nlay from time 
to time by notification direct, to all or any of the 
folloving local objects, namely,- 

the construction and maintenance of clistrioi; 
roads ; 

the promotion of ed~ca~tion ; 
the maintenance of a local postal service ; 
the maintena,nce of a villagc police. 

@.- O f  the Tou~zgya tax. 

33. The Chief Coilzinissio~ler may direct that, in 
licu of the revenue assessable on any land nndcr 
Tou11g.p cultivation, there shall be collected an annual 
tax, cithcy 011 each ninlc person who has completed 
his age of eighteen years, or on cacll falllily of per- 
sons, taking . part in the culti-\-ation of such lancl at 
ally time clur~ng tbc yeaT of assessl?~cnt 3s Gscd ui~clcr 
scction forty-one. 

' ~ I L ~ ?  
15; 



The rates of such tax may lse fixed froin time to 
tiillc hy the Chief Commissioner, but shall not exceed 
the follo~ving, that is to say,- 

on each male cultivator, two rupees ; 
011 each family of cultivators, two rupees. 

n.- of the Cc~23itcctiou-tax ccnd tJze Land-rate i ? ~  lieu 
thereof. 

34. A capitation-tax shall be payable by all males Cilpitatio~l. 
between the ages of eighteen and sixty years, at such tax. 
rates as the Chief Commissioner may fro111 time to 
time by notification direct : 

Pro~~ided that such rates shall uot escced the 
following, that is to say,- 

on married men, five rupees a year ; 
on ]men who have no wives, two rupees eight 

ailllas a year : 
Proridled also that this tax shall not be paplsle- 
(a )  by the residents of any of the towns men- 

tioned in the schedule hereto annexed ; 
(b) by the residents of any other ton7n on which 

the Chief Coiumissioner may impose a land-rate 
1x11 rl el. sectiull Illirty-five. 

35. In the towns mentioned in the schedule hereto Land rate in 
annexed, and in such other towns as the Chief Coni- lien0fcilr)ita- 

ton-tax.  missioner ma~y from time to time by notification di- 
rect, there shall be levied, instead of the capitation- 
tax, an annual rate upon land, to be fixed fro21 t,iine 
to time By the Chief Conzulissioner by notification, 
but not to exceed the follon~ing, that is to say,- 

on land covered with Isuildings, one pie and a half 
per square foot ; 

on land not covered with buildings, three rupees 
per acre. 

The lsoundaries of thc towns in n~hich su-ch rate 
is levial~le shall bc fixed froni time to timc, for tlic 
purposes of this section, by tllc Chief Coi~imissioacr 

* by notifica'cion, allcl may be so fixed as to include any 
suburbs of such ton-us. 

_73~212a?zc1~ia?l.--- 
19 



Bzc~mo Lalzd and Re.r;e17,7.~e. [ ACT rx 

~~~~crgz ,n t ion ,~ - - -The  rate leviable on any land under 
this shall be in addition to auy land-revenue 
payable thereon. 

z ,,,, ti,, 36. The Chief cum mission^^ may, by notifica- 
fro111 capita- tion,- 

(c )  revoke any such exemption. 

3.- O f  persofial Lirrhility for certain Beve~zae u ~ i d  
Ikt,xes. 

37. Tlle amount ' payable on account of revenue, 
~ ~ , " ~ ~ ~ v ~ , e ,  fivc per cent. cess, or land-rate in lieu of capitation- 
five per ~ ~ , , t ,  tax on any land for any year of assesslnelzt sl-tall be 
cess>and due jointly and severally from all persons who have 
land-late in 
lieu of cxpita. been in possession of such land at any time during 
tion-tax. S U O ~  year, and ail persons vho  have held under them 

as tenaats, mortgagees or coliditional vendees. 

F.- Of the i~~cc.nafuctzc~*e of  Salt, and of Licelzses to 
p ~ e j ~ u ? * e  iclzcl collect Ctctch, Beeswax, PC. 

39. The Chief Commissioner may from tinie to 

(a )  for granting licenses to iizaaufactnre salt ; 

(b) for imposiilg on all salt nlnnufactured a d i~ ty  
at a rate not exceeding the rate of customs-duty for 
the time being payable on salt ilnported by sea ; 



upon the plant employed by him, in lieu of the duty 
which wo~xld be payable by him under clause (b )  on 
the salt produced with the aid of such plant. 

Any person who, without - a license for the time Penalty for 
being in force,- mxt~ufxtur-  

ing oi stori,lg 

( d )  engages in the manufacture of salt ; ~ ~ l t  without 
n license. 

(e )  owns works for the manufacture of salt ; or 
( f )  stores salt exceeding such quantity as the 

Chief Commissioner may from time to time by noti- 
fication fix in this behalf; 

shall be liable on conviction before a Bfagistrate 
to a fine not exceeding fifty rupees, and to a further 
fine of ten rupees for every day after a first convic- 
tion under this section in which he continues such 
manufacture or storage : 

And all salt in respect of which a conviction un- 
der this section has taken place, and all materials 
and implenients used for the purpose of manufac- 
turing such salt, shall be liable to confiscation by 
order of the coilvicting Magistrate. 

40. The Chief Commissioner may from time to Power to 
time make rules- make rules regarding 

(a) for granting licenses to prepare or collect, or c.nllsc.tzion and 
farms of the right of preparing or collecting, cutch, ~;~,,"z~f"~ 
beeswax, honey, lac, cardamoms and other f orest-pro- beeswax, kc. 
duce or edible birds' nests, upon land over which no 
person has a right of either of the classes specified in 
clauses ( a )  and ( c )  of section six : 

(6 )  for fixing the amount of fees to .be charged 
in respect of such licenses or farms. 

41. Tlie year of assessnient of any revenue, cess, Year of as= 

rate, tax or fee leviable under this Part shall com- sessment. 
nieiice on such clay of the calendar year as the Chief 
Corn~nissioner inay from time to time 11y rule pre- 
scribe. 

42. Kotmithstanding anything contained in this 1nen iu- 
Part, no enllanccment iilnde in ally snch revcnne, crcafieofrxtes 

tnlies effect. 
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rate, t,ax or fee shall take effect until the collimencc- 
aicnt of tlie gear of assessnient follomi~ig that in thc 
course of ~vhich it is made. 

PART 1V.-OF ARREARS AND THE 3101)s OF! ILE- 
COVERIXG THEX. 

43. Eveiy sum payable under this Act on accoullt 
of any revenue, tax, cess, rate, fee, duty or composi- 
tion, shall fall due on such date, and shall be payable 
at such place and to such person, as the Chief Com- 
missioner may from time to time by rule ciirect. 

44. When any such sum lias fallen due, aiid rt 

written notice of demand for it has been servecl 011 

any one of the persoiis liable for it or published in 
such manner as the Chief Commissioner iiiny fro111 
time to time by rule direct, and ten dq-s have elapseci 
from the service or publication of such notice ~vithont 
such sum having been paid, S L L C ~  sum shall be decm- 
ed to be an a i~ea r  ; and every person liable for it 
shall be deemed to be a defaulter. 

46. An arrear may be realized as if it were the 
nmount of a decree for money passed against the 
defaulter in favour of any revenue officer whom t l ~ e  
Chief Commissioner may from time to time appoint 
in this behalf by name or as holding any office. 

Proceedings with a view to the realization of such 
arrears may be instituted by such officer before ally 
other revenue officer whom the Chief Commissioner 
way from time to time appoint by iiaine or as hold- 
ing any office, and except in so far as thc Chief Com- 
iiiissioner niay otherwise by rule direct, such othcr 
officer iiiay exercise a11 the lso~vers conferred on, and 
shall confornz to all rules of procedure prescribed for, 
a Conrt executing a decree by tlic Code of Civil Pro- 
cedure : 

Previded that--- 
except when execution is applied for against a 

clefaulter -rho has absconded or 1vho is rcasoiznbly 
believcd to l ~ e  ahout to absconcl, 

thc, 
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the officer before whom proceedings arc instituted 
under this section shall, before issuing any process of 
execution a g ~ i n s t  a defaulter, cause a notice to ha 
served 011 hini in the mame.r prescribed for the scr- 
vice of snn2mons on defendants in civil suits, requir- 
ing him either to pay the anlount of the arrear or to 
appear on a day fixed in the notice and show cause 
why such amount should not be realizecl from hiiii. 

I f  on the day so fixed such amount has not, bcen 
paid 8nd the defaulter does not appear, or appearing 
fails to ~1101~ coanse as aforesaid, the saicl officer may 
order the process to issue fortllwith. 

46. Instead of, or in addition to, thc proceeclings P~occeaings 
mrhich inay be instituted under section fo~ ty - f i~~e ,  a a ~ i l l s t  tllc 
revenue officer einpowercd in this b e h a  by the Chic+ 
Coilimissioner may, when the arrew is one of land- 
revenue, five per cent. cess, or land-rate in lieu of 
cq i ta t i~n- tax ,  procced against the land on ~vliich 
such arrear has accrued as next hereinafter provided. 

47. If such officer finds. on enquiry that there Where there 

exists any permanent heritable and transferable right is a l)erma- 
nent heritable of use and occupancy in the land, he may sell by 

~ u b l i c  auction such riglit in the whole of the land, able riglit in 
or in such portion thereof as he may deem su%cicnt, snch 

for the realization of the arrear. 
Tlie proceeds of sncb sale shall be applied in the 

first place in liquiclation of the arrear, ancl in the 
cvent of there bcing any surplus rcinaining, the 
revenue officer shall, if lie is satisfied as to the right 
of any person claiming such surplus, pay the amouilt 
tl~ereof to such person, and if he is not so satisfied, 
sliall hold thc amount in deposit for the person ~7110 
may ultiniately succeed in due course of la\&- in estab- 
lishing his title thereto. 

48. The purchaser a t  a salc held under scction Title 
forty-scven shall be deemed to have acquirccl tllo reclbyln~r-  

right offered for salc, free f roin all euc~uubra~ices YE;:, tk:!l" 
crated over i t  and from all snbordinatc iiitcrcsts tioll 47. 
clerivcd froxi1 it, except snch as may bc exl3ressly 
rc.scrvcd by t.11~ rcmnuc off1ct.r at  the timc of sale, 

49. i f  
3 :i 
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49. If the revenue officer proceeding against the 
land finds on enquiry Olmt no permaneiit heritable 
and transferable right of use and occnl)ancp  exist^ 
therein, he may, by proclalvation published on the 
land in S U C ~  manner as the Chief Commissioner from 
time to time by rule directs, declare that he has 
taken possession of sucli land on bchalf of the Gov- 
ernment, and may summarily eject any person found 
in occupation thereof. 

50. MThen a proclamation is published undcr sec- 
tion forty-nine in respect of any land over m~liich any 
private rights of any description exist, such land 
shall be deemed to have been, from the dats of such 
proclamation, vested in the Governn~ent fTee from all 
such rights as have not been expressly reserved by 
the terns of such pyoclamation. 

51. All costs of any proceeding under this Act 
for the recovery of an arrear may be recovered as if 
they formed part of such arrem. 

52. If a revenue oBcer has reason to believe that 
a revenue officer subordinate to him who has collect- 
ed any sum due under this AcZ has absconded or is 
about to abscond without accounting for such sum, 
he may issue a warrant for the apprehension of such 
subordinate officer and .proceed against him or cause 
proceedings to be instituted a.gainst him as if he were 
a defaulter in the amount so collected. 

53. Any person who has become liable for ally 
amount as surety for a defaulter or revenue officer 
may be proceeded against as if he himself were a 
defaulter in such amount. 

PART V.-I~IISCELLAXEOUS. 

54. A revenue officer ma$, by a notice in writing 
d~11y scrued in acco~dancc with rules to bc lnade 
under this Act, recluire ally person liable for tlic re- 
T - ~ I ~ L I ~  of any land, or eiititlerl to hold such land free 
of rercnue, to erect boluudary-marlis snficicni Cor 
defining tjllc limits of sncll land, 01. t o  rollair any s~ucl~ 

l~ounclar~~-ii~arks 
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boundary-marks already existing ; anci if such person 
fails to comply with his requisition within a period 
to be specified in the notice, may cause the work to 
be done, and recover the cost thereof as if it were 
an arrear of revenue due in respect of the land. 

55. Appeals shall lie from orders and decisions 
given undcr any provision of this Act, in such cases, 
to such officers, and subject to such Limitations as to 
time, and such other conditions, as the Chief Com- 
missioner may from time to time by rule determine : 

Provided that decisions by an officer of a grade 
lower than that of a Commissioner of a Division in  
or on the following matters, claims and questions 
shall not be final (namely) : 

( a )  lnatters disposed of by revenue officers under 
section five, section ten and sections twelve to seven- 
teen inclusive, except orders as to the value of im- 
provements ; 

(b )  claims to occupy or resort to lands under sec- 
tions nineteen, twenty and twenty-one, and disputes 
as to the use or enjoyment of such lands betwecn 
persons permitted to occupy or resort to the same ; 

(c) questioqs as to whether any land or any person 
is liable to be assessed to any revenue, cess, tax or 
rate ; 

(d)  questions as to the mode oy principle of as- 
sessment of any revenue, cess, tax or rate, or as to 
the amount assessed ; 

(e) questions as to the right to a settlement of 
land-revenue, or the nature or teim of the settlement 
to be offered ; 

(f)  questions as to the validity or effect of any 
settlement, or as to whether the conditions of any 
settlement are still in force ; 

(g) questions as to the liability of any person 
under sections thirty-seven and thirty-eight ; 

( I A )  questions as to vllether any revenue, coss, t ax  
or rate is in arrear ; 

(i) questions 
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(i) cluestions as to tlle legality of any process 
issued under section forty-five ; 

( j )  questions as to the valic1it;y of a sale under 
section forty-seven, or as to the effect of a proclai~ia- 
tion under section forty-ainc : 

Provided also that in all cases the Chief Commis- 
sioner shall have power to call for and review the 
proceedings, if he thinks fit to do so, and pass such 
order thereon consistent with the provisions of this 
Act as he thinks fit. 

Ear to jnris- 56. Excent as hereinbefore expressly provided, 
no Civil COU;~ shall exercise jurisdi6tion as to any of 

Civil Courts. 
the following matters (namely) :- 

(u) matters, claims and cl~~estions mentioned in 
the first proviso to section fifty-five ; - 

( 6 )  claims to any office connected with the reve- 
nue administration, or to any emolument appertain- 
ing to such office, or in respect of any injury caused 
by exclusion, suspension or removal therefrom ; - 

(c) claims to hztve allotments made under section 
twenty or section twenty-one and objections to the 
making of such allotments ; 

(d) claims to a remission or refund of any revenue, 
cess, tax, rate, fee, duty or composition payable or 
paid under this Act ; 

(e) questions as to the right to, or amount of, any 
compensation for improvements awardable under sec- 
tion thirteen. 

Additional 57. The Chief Comliiissioner may, subject to any 
powers ~vhicll 
may be con- restrictions from time to time illiposed by the Gov- 
ferred on ernor General in Council, invest any revenue officer 
revenue Offi- by name or as holding any office with any of the fol- 
cess. 

lowing powers, in addition to the powers directly 
conferred on re-clenue officers by this Act., to be cxer- 
cised by lliili in any part of British Burma or in a.ny 
class of cases in mly such part :- 

(a) p o ~ ~ ~ e r  to enter upon any land and to survey, 
dc~ilarcatc or ilialic c2 imp  of thc same ; 

(b) I?OWC' 
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(b) power to cut and thresh the crop on any land 
and weigh the grain with a view to estimating the 
capabilities of the soil ; 

(c) any power exercised by a Court in the 
trial of suits ; 

(d) power to delegate the exercise of any power, 
or the performance of any duty, to a subordinate re- 
venue officer ; 

(e) power to review any decision or order given by 
a revenue officer which is not open to. appeal, or from 
which, if open to appeal, no appeal has been preferred ; 

(f) power to call for the proceedings of any subor- 
dinate revenue officer and review any order or decision 
given therein wvhicli is not open to appeal, or from 
which, if open to appeal, no appeal has been prefer- 
red. 

58. I n  addition to the other matters for which 
the Chief Commissioner is empowered to make rules 
by this Act, hc may from time to time inake rules- 

(a)  for the assessment and collection of all reve- 
nue and of every cess, tax, ra,te, fee, duty and corn- 
position lcviablt: under this Act; - 

( b )  to determine the person by whom, and the - time, place and manner at  or in -which, anything to 
be done under this Act, and for which no express 
provision is made in these respects, shall be done ; and 
generally to regulatc the procedure of revenue officers 
in all cases ; 

(c) to provide for the investigation by the higher 
revenue officers of charges of misconduct preferred 
against revenue officers of lower grade ; 

(cl)  to determine the fees to be charged f o ~  the 
servi'cc of process issued under thj.s Act, and the mode 
in which such fees shall be realised ; 

( e )  to regulate the costs in all pl-oceedhgs be£ ore 
revenue officers, and to provide for their realisation 
as if they 11-erc arrears of la,ncl-1.evenue ; 

( f )  as to lnakiizg advances of money to agricul- 
t-cuists for the purchase of seed and cattle, for thc 

construction 
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construction, niaintenance and repair of dwelling- 
houses a,hd other buildings, and for other such 
purposes not coming within the scope of the Land 
Improvement Act, 1871 ; 

(g) for the recovery of advances made under 
clause ( f )  of this section, from the persons to whom 
they were made or their legal representatives ; and 

( I t )  generally to carry out the provisioi~s of this 
Act. 

Penalty for 59. The Chief Commissioner may, in making any 
breach of rule under this Act, attach to the breach of it, in 
rules. addition to any other consequences that would ensue 

from such breach, a punishment, on conviction before 
a Magistrate, not exceeding one month's imprison- 
ment, or two hundred iupees fine, or both. 

Publication 60. 'Al l  rules made by the Chief Commissioner 
'"leS. under this Act shall, when sanctioned by the Governoy 

General in Council, be published in the B~ i t i sh  Bz~?*q?zc~ 
Force of Gazette, and shall tl~ereupon have the force of lam. 
rules. 
Consolidation 61. The Chief Commissioner shall a t  least once 
xlld republic- in every three yems cause all rules lor the time in 
ation Of force under this Act to be arranged in sonie conve- 

nient order, according to their subject-mattey, con- 
solidated, and, where necessary, amended. 

The so arranged, consolidated and amended 
shall, after being sanctioned by the Governor General 
in Council, be published in the B~i t i sh  Bzc~qjza Gazette, 
and upon such publication all previous rules under 
this Act shall cease to be in force. 

SCHEDULE. 
(See sections 34 c~ncl 33). 

T o m s  in which larid-rate in lieu of capitation-tax 
is levied :- 

Rlangoon. Pl-OIIZC.. 
Bassein. Touu goo. 
Thayet>m y oo. Akyab. 

Hyouk l'hyoo. 


